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: Vednt:day, the 3rd day of Decembcr }1G92

 FRESENT

o | "The Hcn'ble Shri R.ENKATESAN, ADMINISTRATIVE MLNBCH
; Original Applicstion Ne. 1606 of 1992
| | | N
l ; _ ~ 'B.Manivannan .o ~ Applicant
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4 1 - Thc ‘Director ‘
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| g o Institute
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* under the Indian Cooncil of Agrlcultulal Research(ICAR)

Order pronounted by the
Hen'kle Shri - R,VENKATESAN, AI?I\I’TRATI\L IENBYB\\\\

The pxayel'rYthis applicaiion is le

‘direct the respendent to grant elthtr ever time
f'{
v

allomence/eompcnsatcry leave te th' eppllcunt fer

the extra hcurs of mmrk dene by him, that is teo say
8 hcurs per day instead of 6 1/2 heurs per day
during %¥. a certsin peried bciwﬁtn ;968 and 1090.

' Accercing to the learned ceunsel for

thr a;;‘1cant the applicent's cose is based

ur:n @ decisien of this Tribunal rendered in

1he case of anoth&r emplcyee cf 2 sisier Institutioen
The learned ccunsel referred tc the letter dt.v.8.1992
cf the Sr.Administrative Cfficer cf the respendent
:In:iitute steling thet the recuest of the applicant
fci granting him ever time allewance/cempens atery
leave had been referred tc the ICAR, the parent
body}and as and vhen reply was received frem them,-

the apprlicant weuld be informed of the s ane. However,

ne reply has been received gxumxtrexiQHR accerding

to the Ccungtl appearing fcr the applicant; Ve

find that alread) feur. mon;hs had e¢lapsed 51nce

the interim reply ef ihe Tespendint Institute te the
representaticn d1.1C.€.1992 of ihe applicant.

Ve Xk ccnsider that the respcndeni hes

- tuken & leng time in considering the representzticn of ihe

ar[11cont

ﬂ1u‘e decisien. In the circumciances, we censider

ilatl the fellowing direction weulc be preper and dldrcse
cf {ri¢ applicetien with the following cdirection:- .

Tht o re-pendent shall ¢ss s Teasened erder

.7



ﬂlpgg Ve vn the representati n eof the applicant
., 7 | . ‘ di. 105 1002, AS‘- the applicaticn is bninq

dispesed of at the stage of @dnission, a

cejy of this eriginal apr'iocation shall
2lsc be sent to the respondent InstJtu‘e.

The applicotien is dispesed of as

abeve,
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K ) o SUGARCANE PEEEDING 1KSTITUTE

(Indisr Council of hLgriculturel kegcaseh)
- ~ COIMBLTORE~G4Y 007

. ®toe e

FoNoo 14eS/92~Entt. s Usteds 29»6.i993

OFFICE ORDER

o A8 per the Council®s lotter No,2(4)/93-1.40 -
IXX dated 17th June, 1993 it has bocn docided to grant - ..
Campensatory Leecve to the Technicians who have worked extra
bours during certain period between 19885 and 1990, Tho
cxact quantum {(i.e. No. of Days) of compcusatory leave due
to each Technicien will be intimoted shortly after all
relevant details are rcecived from the concerned Soctions/
Di‘1819n8/36910nal/Research Cenires,

. {5. LR AN : |
. : (K.MORAN NATDU)29/6-
' Director Y

To' .

 A1l Heads ofADivisions/Sectionsa ¥ith &« request ¢o pircﬁlate

the above office order- to

the Technicians working under

them and expedite informatjion
caliod for vide Office circular oven -
No. dated 25.8.930

The Head, SBI,'Reéional,Centre;Karnal/Scientist 1naCharge;'

SBl-Research Centre, Cannanore,Motipur,Jamkhandi and Kovvar,

_;All_adminiatiativé Sections.
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CENTRAL ADMINISTRATIVE TRIBUNﬁL
' BANGFLﬁﬁE BENCH y

| 'i'Second Floor,
Commercial Complex,

Indlranagar,
Eangagoﬂﬁé%&
Dated'

APPLICATION NO(s), 151 of 1993, /

AEEllcant(SlGeneral Secretary, and v/sResQondent(s)

Te
1.

2,

4,
S.

6.

________ b=l l2aZiDirector Genereal,
‘Others of I.H.R.E.A.7B'lore

I.C.A.R.,New Delhi & Others.k

The Indian Institute of Horticultural Research Employees
Resociation,G-5,B8rigade Links, Ist Main Road Seshadrlpuram,
Bangelore-20 represanted by its General Secretary,Srl.S R,
Sreedhara,

§ri.8.R.Sreedhare,$/0.0r.S.N.Anentharemaish,Technicel Officer,
Indian Institute of Horticultural Research Hessaraghatta,
Bangalore—560 089,

$ri,.8.C.Chandresheker,$/0,8.T.Chennappaiah,T-4,Laboratory
Tachnic1an,lndian Institute of Hortlcultural Resaarch Hassaraghatta,
Bangalore-560 089, :

_Sri.D.Leelakrishnan,&dvocate,No.28,Raje Snow Buildings,Seshadri-

puram,Bangalore-20,

The Director GEneral Indian Council of £ rzcultural Reserech,
Krishi Bhaven, ew Delhl-T..

The Director, Indian Institute of Horticultural Research,
No 255,Upper Palace Orcherds,Bangalore-560080,

7 $ri.8.V.Shestri,kdvocete, Il Floor,Sri Vinayake uu11d1ng,

Near Sampige Theatre, First Cross, Sampige Road,Mallesweram,
Bangalore-3.

SUBJECT:- Forwarding of copiss oF the Order gassed by

the Central Administrgtive Tribunal,Bangalore Bench
Bangalore.

Please find enclosed hersuith & copy of the ORDER/

STAY/INTERIM ORDER. gfssed by.this Tribunal in the above sald

0

application(s) on' ----------------

gm*

@0 (\/\%

\%M o * DEPUTY REGISTRAR
N : i JUDICIAL BRANCHES,




SHERR . I

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL.
BANGALORE BENCH s BANGALORE

DATED THIS TME 28TH DAY OF JULY, 1993

Present s Hon'ble Mr. Justice P.K. Shygmsundar «ee Vice-Chairman

Hon'ble Mr. V, Ramakrishnan : ees Mamber (A)

RPPLICATION NO, 151/1993
BETWEENS

1. The Indien Instituté of Hortfcultursl
Research Employses Association,
G=5, Brigade Links, Ist Main Road,
Seshadripurem, Bangalore-560 020,
represented by its General Secretary
Sri S.A. Sreedhara.

2, Sri S.A. Sreedhara,
'S/o Dr. SeN. Anantharamaiah,
Aged about 37 years, .
Technical Officer,
Indian Institute of Horticultural
%&n Research, Hessaraghataa,
Bangalore-560 089,

3. Sri S.C. Chandrasheksr,
$/o late §.T. Chennappaish,
T=4, Leboratory Technician,
Indisn Institute of Horticultural
Research, Hessaraghata,
Bangalore=568 089, ees Applicants

-

(Shri D. Leelakrishnan ,.. Advocate)

Ve

1. Indian Council of Agriculturel
Research by its Director General,
 Krishi Bhavan,
New Dalhi-110 001,

2. The Director Ganetal,
Indian Council of Agricultural
Research, Krishi Bhavan,
New Delhi-110 001,
=
:?M%%% The Director,
<%, Indian Institute of Horticultural
ﬁi\Research,
: \\-ﬂ No.255, Upper Palace Orchards, ‘
73 g?Lﬁgangalore-ssn 08a, eses Respondents

(Shri S.V. Shastri ... Advocate)
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This application having come up for admission befors this

Tribunal today, Hon'ble Vice-Chairman, made the following!

ORDER

1. We had heard this matter on earlisr occasions and vdirected
the Adninistration represented by Shri S.V. Shastri, learned
coujsel, to consider whether the relief of compensatory payment

for overtime or compensatory holidﬁy could be granted to the

members of the applicant Association fotlowing the grant of similar

relief in another case. Shri Shastri who took time to consult
his client now tells us that if the individuel employsee were
to make a representation the administration will consider the
same and relief aoﬁght for in this appliﬁétion would possibly
be granted. He says the granting of rolief at the behest of the

applicent Union is not found feasible hecause the Union is said

" to be not recognised;

2, Be that as it may it ampm metters very little whether relief

| sought by the owrkmen 6r employees is grantedon the motion of the

Union or the workmen or employees themselves. If the department
thinks it is necessary that the workmen or the employses should
directly represent to the administration for relief, we direct
such of employees to make an appropriate representation to the
sdninistration and direct the administretion in turn to consider
the samg and ses what best»could be done to these people in
accordance with the judament of the Tribumnal in the sarlisr case.
is open to the administration oithep tc give the employess
compensatory holiday or payment of wages for overtime. They

can choose between the two and appropriste relief be granted.

It




-3 - v o : 1
Uith'thasi-observafidne this appiicétioh étands disposed dff.
All the 1nterested smployees uill nake individually appropriate
rapreeentationa uithin three nonths from the date of this order

and upon such a rapresentation being made the adminietration will

wconsidar the eams anhd pass appropriata ordars thsreon within

Sl
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. sscrm OFFICER
ETRAL ADMIISTRATIVE TRIBUNAL
ADDITIORAL BENCH

BAGALGRE
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‘ : CENTRAL ADMINISTRATIVE TRIBUNAL S

BANGALORE BENCH. BANGALORE l/'

' (/ x/{*l VJ'S
CONTEMPT PETITION NO.59/1995 == -~ 7

FRIDAY THIS THE SEVENTH DAY OF APRIL, 1995

MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN
MR. T.V. RAMANAN MEMBER(A)

1. The Indian Institute of Horticulture
Research Emplovees Association,
G-5. Brigade Links, 1lst Main Road,
Seshadrlpuram
Bangalore~20

represented by its General Secretary
Shri $8.C. Chandrasekhar -

2. S.A. Sreedhara,
Technical Officer,
Indian Institute of Horticultural Research,
Hessarghatta,
Bangalore-560089

3. S.C. Chandrasekhar,
T-4, Laboratory Technician,
Indlan Institute of Hortlcu]tural Research,
-Hessarghatta, )
Bangalore—-560089 : - Applicants

:(vBy Advocate Shri D. Leelakrishnan )

V.
T Y

1. Dr.rR.S. Parods,
Director General,
Indian Council of agricultural Research,
Krishi Bhavan,
New Delhl 110001

2.~ Br.J.S. Yadav, :
,Dxrector, | oL

-

fhdian Institute of Horticultural Recearch .4

Hessarghatta, -

‘Bangalore-560089 : Respondents
" _ORDER

MR.JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN

Heard. %hiSjis not a prbper matter for taking

* proceedings under the contempt jurizdiction. The grievance

contd ...



of the applicant should be ventilated in a separate original

application. 1In that view of the matter, we dismiss this !
appalication. But if the applicant feels iike joining issue
with the Administfation, he is at liberty to do so by filing

a8 separate original application. No costs.

sd /- 7

"MEMBER(A) YICE CHAIRMAN

ative Tribunal

 "Bangelore Bench . ' L
Bengelors ' ' :




